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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

ERNAKULAM BENCH 

0. A. No. 396/93 

DATE OF DECISION 83.1993 

AnilKumar& 6 others.. 	Applicant(s) 	
; 

Mr. P $ ivan Pi.lai 	 Advocate for the Applicant (s) 

Versus 

UOI., represented by 	. 	Respondent (s) 
The General Manager, 	. 	 . 
S..Rly., Madras & another. 

Mr Thomas Mathew Nellimoatyl Advocate for the Respondent,(s) 

CORAM: 

The Honble Mr. S.P. MUKER.JI 	. . 	 VICE CHAIRMPN 

The Honble MI. A.V. H'ARIOSAN 	 JUDICI.L MEMBER 

Whether Reporters of local papers may be allowed to see the Judgement ? 
To be referred to the Reporter or not ? fri 

Whether their Lordships wish to see the fair copy of the Judgement ? N-I 
To be circulated to all Benches of the Tribunal? fr 

• 	 JUDGEMENI 

SHRI SPMUKERJI, HON'BLE VICE CH.IR.MN  

We have heard the learned counsel for both the 

perties on this application in which the applicants have 

sought re—engagement on the basis o their alleged: previous 

service during 1982 to 84. 	Havin gone through the 

application, we find that the application is hopelessly 

iague and non—specific. No particulars about the previous 

engagement 	 1982 to S4 or the officà under which 

they were workinghavebeen given. The application does not 

merit entertainment in the form it has been presented 
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before' us. • 
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ccordingiy, with liberty to the applicants 

to make appropriate representations to the competent 

authority giving full .particu1ars of their previous 

engagements, we dismiss this application Undr 

Section 19(3) of the Administrative Tribunals' )ct. 
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(Av HARIDASAN) 	 (sp MUKLRJI) 

	

Judicial Member 	 Vice Chairman 

E3.3.1993. 


